Regulator on 100 day agenda

*332.DR. T. SUBBARAMI REDDY:
MS. MABEL REBELLO:(
Will the Minister of COAL be pleased to state:

(a) whether the Ministry has decided to put appointment of a regulator on 100 day agenda;

(b) if so, whether the Minister has asked the State Governments to expedite the process of
coal production in several captive blocks that have been lying idle due to delay in obtaining
clearance;

(c) whether Government has allocated 196 coal mines, with estimated reserves of 40 billion
tonnes, of which only 13 have become operational, so far;

(d) whether the Ministry has decided not to increase the prices but emphasis is on raising the
production; and

(e) if so, the outcome of discussions held with States?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH JAISWAL): (a)
to (e) A Statement is laid on the Table of the House.

Statement

(a) Ministry of Coal has not decided to put appointment of regulator on 100 day agenda, as this
would require enactment of statute by the Parliament.

(b) and (c) During the review meetings, the State Governments concerned were requested to
expedite the process of land acquisition and other statutory clearances. 201 coal blocks with
geological reserves of about 45 BT have been allocated (upto May, 2009) to various public and
private companies for different end uses specified in Section 3(3)(a) of the Coal Mines
(Nationalization) Act, 1973. So far production has commenced in 25 coal blocks and the production
from these coal blocks for the year 2008-09 (upto March, 2009-Provisional) was 30.02 million
tonnes.

(d) and (e) Pricing of coal has been decontrolled since 01.01.2000. The coal companies
themselves fix the coal price based on input costs, inflation index, market trends etc. and notify the
same periodically. Coal production is envisaged to be raised from 454.42 million tonnes at the end of
the X Plan (2007-08) to 731 million tonnes by the end of the XI Plan (2011-12). During the recent visit
of Minister of State (Independent Charge) for Coal to some of the coal producing States, the State
Governments were requested to facilitate expeditious processing of land acquisition, resettlement
and rehabilitation, other statutory clearances etc. in respect of coal projects in order to increase
production of coal. They have agreed to extend their support and assistance in this regard.

MS. MABEL REBELLO: Sir, the hon. Minister in his reply has said that 201 coal blocks up to
May, 2009, have been allotted and only 25 coal blocks have started production. This shows that
hardly 12 per cent of coal blocks have started production. The hon. Minister also says that he went to
the States and discussed the issue. | would like to know what the progress is; and, how he has
managed to get the companies, who have been allotted coal blocks. How has he motivated them to
start production in the cancelled blocks, allotted to them?

00The question was actually asked on the floor of the House by Ms. Mabel Rebello
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MR. CHAIRMAN: Thank you. Now, Shri Prasanta Chatterjee.
MS. MABEL REBELLO: My second supplementary, Sir?

MR. CHAIRMAN: You are only associated with the question. You did not ask it.
...(~Interruptions)... | am afraid, if the main questioner is absent that right cannot be delegated to

someone else. ...(Interruptions)... No.

SHRI PRASANTA CHATTERJEE: Sir, illegal mining in the abandoned coalmines is rampant in
Jharkhand and at many other places. There is a great nexus between the coal mafia and others.
And, this problem is very much linked to the number of accidents that take place there and the
resultant loss of lives, apart from other issues. So, my question is this. How does the Government
take care of this serious problem? Who will provide funds for filling up of abandoned colamines? It is

very necessary to fill up the abandoned coalmines.
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MR. CHAIRMAN: Please, please. ...(Interruptions)... Please, we are running out of time. Don't

interrupt.
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MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Schemes of the Ministry of New and Renewable Energy

*324.SHRI SABIR ALI: Will the Minister of NEW AND RENEWABLE ENERGY be pleased to
state:

(a) the details of programmes and schemes of the Ministry;

(b) in what manner these are being popularized;

(c) the targets for the current financial year; and

(d) in what manner the intended targets are being achieved in Uttar Pradesh and Bihar?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a) Details
of the major schemes / programmes supported by the Ministry of New and Renewable Energy are
given in the Statement-1 (See below).

(b) The Government has taken several steps and measures to popularize and encourage
renewable energy schemes / programmes in the country which include the following:
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